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IN THE CENTRAL ADMINTSTRATIVE TRIRUNAL

PRINCIPAL BENCH, NEW DELHT.

Reqn.Nos. (1) OA 1118/91 Date of decision:24.04.07.

(2) CA 1022/91

.( 1) OA 1118/91 -
Shri Raj Singh ... Amplicant
vs.
Director General, . . .Respondents

ESIC & Ancther
{2) QA 1022/91

shri Raj FKwmar Panwar . .Applicant
Va.
" Director General, . .Respondents

ESTIC & Ancther

. For the Applicants L.Shril K.L.

Bhatia, Counsel

For the Resrondents ..Shri D.P.

Malhotra,Counsel

CORAM:
'THE HON'BLE MR. P.K. KARTHAR, VICE CHAIRMAN(J)

THE HON'BLE MR. I.K. RASGOTRA, ADMINISTRATIVE MEMBER

1. wWhether Reporters of local papers way

be allowsd to see the Judqment? \?',L) \

2. To be referred to the Reporters or not? o
Qe ~




JUDGMENT (ORAL )

(of the Bench delivered by Hon'ble Sy LK.

Kartha, Vice Chal rmen(J))

We have heard the learned counsel of
both parties and gone  through the records of these
cases.  The appl ;i.(‘:‘éa't'v'i;_ii have wm"‘}w.-zd for about 240 davs
though with technicel bresks ag Chowdtidars  in  the
EST Hospital. The grievance of the applicants is
VA that they have not  been appointad on regular basie
against Group D' posts and that they have alse not

bessn given regular may scales.

2. In a batch of cases decided on 23.04.972
(0% 826/91 and connacted matter - Kamlosh Prakash and
Poother Va. Director General , ESIC and (thers) the
Tribunal had disposed of similar appl lcation with the
‘ direction to the respondents Lo consider engaging the
‘ cappiiceants as Chesdidars on Y‘é%g}]jléi-’}}" hasis if they are
Fouyned s;'t:;:i'{;abi{e'«: for such regularisation in accordance
with the ESIC (Recruitment) Reculations, 1965 in al)

raspects. As the  pras
)

ant. applicents are  also

P

similavly situated, we dispose of the  present
applications with the same orders and  directions
markioned above. The respondants shall comply  with

the above directions as  expeditiously as  possible,

-

but. preferably  within s period of 4 months From  the

date of recelipt of this order.
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2 b - B v e, . :
3 The  interim passed 1in  these

macke  ansolute  with the above

4, There will be no order as to costs

)

(P.K. KARTHA)
VICE CHATRMAN(.J}
24.04.1992
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